1421 Resolution re.
Investigation into
wealth and property
of Government officers
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MESSAGES FROM THE COUNCIL
OF STATES

Mr. Chairman: Secretary may now
read the messages from the uncil
of States.

Secretary: Sir, I have to report the
following fouyr messages received
gtor{les the Secretary of the Council of

ates:

(1) “In accordance with the
provisions of rule 125 of the Rules
of Procedure and Conduct of
Business in the Council of States,
I am directed to inform the House
of the People that the Council of
States, at its sitting held on the
26th November, 1952, agreed
without any amendment to the
Indian Coconut Committee
(Amendment) Bill, 1852, which
was passed by the House of the
People at its sitting held on the
5th November, 1952.”

(2) “In accordance with the
provisions of rule 125 of the Rules
of Procedure and Conduct of
Business in the Council of States,
I am directed to inform the House
of the People that the Council of
States, at its sitting held on the
26th November, 1852, agreed
without any amendment to the
Indian Oilseeds Committee
(Amendment) Bill, 1852, which
was passed by the House of the
People at its sitting held on the
5th November, 1952.”

(3) “In accordance with the
provisions of rule 125 of the Rules
of Procedure and Conduct of
Business in the Council of States,
I am directed to inform the House
of the People that the Council of
States, at its sitting held on the
27th November, 1852, agreed
without any amendment to the
Code of Civil Procedure (Amend-
ment) Bill, 1852, which was pass-
ed by the House of the People at
its sitting held on the 5th Novem-

_ ber, 1952." and
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(4) “In accordance with the sitting held on the 12th Novem-
p:'ml;isl(;:; of rule 325 @?gn g:fct Rule: her, 1952: '
O TO ure an 0
Business in the Council of States, D A ety BilL, 1555
‘I am directed to inform the House i) Th Court
of the People that the Council of (1) The M{”?ubﬁmigﬁm
States, at its sitting held on the (Extension a2y 4 to
27th November, 1952, agreed Coorg) Bil, : ;
without any amendment to. the The House then adjourned till a
following Bills which were passed uarter to Eleven of the Clock on
by the House of the People at its: esday, the 2nd December, 1952.





